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Central Administrative Tribunal
i principal Bench
New Delhi

\

0.A. No. 67/97

Shri Mahavir singh coons Applicant
(By Advocate: Shri S.S.Tiwari )

. ) Vversus
Govt. of NCT, Delhi . .... Respondents
(By Advocate: Shri G. Kathplia’ )
CORAM

HON BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)

1

2. Whether. to be circulated to otHer outlying
benches of the Tribunal or not 7 No.

Al
’ (&R.Aégw
Vice Chairman (A)

Decided on 19.11.98

1. To be referred to. the Reporter or Not? YES
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New Delhi: Osted this the /ﬂ_ day of

HON 'L T MR, SR ADIGE VICE CHAl A7 aN (A) .« - - !

ghri Mahabir singh,
3&0 shri Bhagatlslngh,

o Wll.Bonthala, ‘ .
p.0. Loni, Distt. Ghaziabad(UP) ...ppplicent.

ry

(8y Ad\bcate: shri S.~S.Teuari)

Jgrsus

Govt. of NCT of Delhi
through

5gcretary, ~ .
pirectorate of Educatlon,
pelhi Adninistration,

0ld Secretariat,
Delhi. .

2. The Deputy DiTector of Fducation,
gistt. North gst ‘B, ’ |
Block Yamuna Vihar, '

Delhi o N ..-....Res;jondé\ts.
(8y adwcate: Shri G.Kathpalia)

0 RDER

T — A —————

HOM'BLE MR, SeRe ADIGE VICE, CHAIFMAN(8).

Heard both sides.

2. adnittedly the only surviving grisesvance

is in regard to counting of applicant's services f rom
 Be7.59 to 2,10,69 in K,R.Inter Oollege, Chirori

(Up) for dstemination of his retiral benefitse

3. Respondents in their Teply to the O0A have
‘rejectad the claim because they contend that

anplicent

i) did not submit technical resignation

from K. R.Inter ollege, Chirori U.P.

ii) did not apply the¢ough proper channel
for the post in Delhi. ‘

iii) has net deposited his pension ‘salary
contribution. :

iv) submitted his resignation f rom K. R.Inter
llege, Chirori on 3.10,69 and joimed
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gandhi Harijan gchool Bra ti, Delhi

‘on 6.10.69 and then has thus been a break \

of 2 days in his servicee.

1

d." Plat;ed on record is 3 photocopy of thse
c.er’;.ificaté dated 12.3.9.7 rrom the K.R.Inter wlleges \
Chirori stating that applicant submitted his
resignation as per rules. The authenti‘_.ci’.ty of
this certificatée dated 12,3, 97 has been attes_tted
by the respondents thensel ves who have filed a copy
of letterdated 28,10.98 Frorﬁ the K,R.Inter College,
A , Chirori 2ddressed te them, which is also taken on
©scord. In this letter deted 28.10.98 it is stated
that a copy of _8pplica‘nt's resignation letter is:
not available in their records, nor is the copy of

‘this application he submitted to Gardhi Harijan Schooly

‘Delhi. Respondents are zlso u;::able to produce f rom
theiT records copy of applicant's application for
appointment in Gandhi Harijan School, nelhi or |

‘\O ‘ establish the procedure by which applicant.cams to b;a

Aappoinﬁed there. From the applicant's per'sonal reco rds

shoun to me it is clear that applicant was intervieued

‘for the post of P hysical Training Instructor on
4,10,69 along Jyith one shri Jagdish Lal. lhile
© shri Jagdish Lal appe?red for the interview on the

bacis of baing sponsored by the gnployment £x change.

There is nothing shown to me by respondents to establish
that applicant applied through ‘and was sponscred |

by the mipléyment Exchange.

S, Under the circumstance there are no materials

before me to dubt applicaht's assertion that he did

. . ' apply for the post in Gandhi Harijan School Delhi
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 through bmper channal, end uas calle r the
Lntervleu on 4,10,69 pursuant to the S5M G

6. In this oonnection reapondanta on
dated 17,6, 65 occuring in ml's decision NOoo (1)
below Rule 26 ccs“( Pmsion) Rul es lays dou® that
" i{n cases where G vte servants apply for posts in
the same or other departments th rough proper
dannagl and on sel ection, they are asked to
‘pasign the previous post for adninistrative
reaéons,' the benafit of past service if otheruise.
amissible under rules may be given for puxposa
o?’ pay fixat:lon in the now post troatlng the
reaignation as 8 teehnical fo mmal ity '

7. In the facts and cl pcemstances of this

' Ease therefore, the 0.A. is di spo ged df with

ihe direction that if deposit of p‘msion sal ary

cont ribution is pamissible aven at this stage under
o shainmg > n P Bf phiasks

rul @s, Trespondents after scpicisag such depo si‘t/\should

conside‘r counting of applicants'se=r‘vice from 847,59

to 3,10, 689 towards retiral beneflts. after ignoring

the 2 days' break j.n servica. such conaideration

shoul d be comblet'ad uithin 3 months fyom the date of

recaipt of a enpy of thils order.

B, The 0a is disposed of in tems of para 7

abo ve, No costs:

( Se Re “aom?lg)
VICE cna:mm(n) .
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